IN THE CLNTnAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAB&D

O.h,N0,793/92 Date of Order: 4,1,1993,

BETWEER] 2
M.Manohar .. Applicant,
AND

1, The Superinterdent of Post Uffices,
Sangareddy Division, Sangareddy,

2, The Director of Postal Services,
Hyderabad Legion, Hyderabad, .. Respondents,

Counsel for the ~pplicant .o Mr_.5.Ramakrishna Rao

Counsel for tne Kespondents .. Mr.N.,V,kaghavakeddy
——— !

CORAM | | ¥

HON'SIE SHiI T.CHAIDEASEK{ARA K:DDY, MEMBER (JUDL;) ' |

e v —
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Order of the Single Member 3ench delivered by
Hon'ble Shri T.Chandrasekhara neddy, Member (Judl, ). !

\
This is an application filed under Section 19 of

the Administrative Tribunals Act to reinstate the applicadt

in service with &ll consequential benefits and pass such

otherorder or orders as may deem fit and proper in the !

circumstances oi the case,

|
|
The ablegations as ‘against the applicant are that

the applicent while working as Postal Assistant has forged!
. I

the signatures of the depositers and has committed fraud to

the tune of g,38,444,68 Ps, 1In view of the said allegatioﬁs
against the applicant, comtemplating a departmentel enquirﬁ

the applicant had been kept under suspension w,e.f, 1,1¢,91,

|
Actually suspension orders on the applicant Seem to have been

. t
serveﬁbn 30,10,1991 on the aplicant, It is the grievarce

|
!
!
elepsed, that final decision has not been taken in the

of the applicant, even though more than one year hag

matter and so, he is liable to be reinstated.

2, In view of the grave and serious allegation as |
zgainst the applicant we are not prepareqko order reinsta-
tément of the gpplicant at this stag%)as.an enquiry as |
against the tpplicent ;S said to be in progress, Hence

we reject the prayer of the @ plicant for reinstatement,

But Mr, S.Ramakrishn@ Rao, lezrned counsel for the applicant

mainti ned that subsistence allowance t¢ the applicant had

been reduced to the applicant from 56% to 35% for no fault |
of the spplicant znd that subsistence allowance at the |
rate of 75% is lisble to be paid to him, 4s alrezdy - . |
pointed out the bLiliminary enguily &8 againstithe

epowlicant is nending frofm more then one year, Wwe are unable

i '("-.“r—'___(;
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to understanc why the cdepartment should take so much of time]

for taking a decision either to issue & chdarge sheet or to

drop the proceedings as against the epplicant. UNeverthless |

after hearing both sides, we direct the respondents to teke

a decision with regard to the matter that is under priliminaty
. | !

|
enquiry a&s sgainst the applicant, within two months either by

issuing a cherge sheet or by dropping the proceedings, It
within two months as aforesaid the respondents fail to teke
a decision, the cppll»ant will be a liberty to aporoqch
this Tribunel afresh in accordance with lm& for redressal of
his grievance, After hearing botn sides as an interim measy
we direct the responcents to pay subsiétence éllowanca to th
applicant at the rate of 5(% w,e,f, today until & decision

is taken by the resgpondents either to issue charge sheet or

drop the proceedings., The application is disposed of

re

e

accordingly with the 3aid directions, leaving the parties to

bear their own <osts,

i - (‘.Dla“,ca\ug‘e,\ﬁ-\..-\em,.%
(T , CHANDRAEEKHALL A REDIY )

Member (Judl.)

Dated: 4th January, 1992

(Dictated:in Open Court) Z-
: Depluty Regist

1. The Superipgtendent of Post Offices,

2.

Sangareddy Division, Sangareddy. ‘ i
The Director of Postal Services,

Hyddérabad Region, Hyderabad.

3. Cne copy to Mr.S.,Ramakrishna Rao Advocate, CAT.Hyd.

4, One copy toO Mr.N,V.Raghava Reddy, Addl.CGSC.CAT.Hyd.

5.
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IN THE CENTRAL ADMINISTRATIVE [RIBUNMNAL
- CHECKED BY APPROVED BY
HYDERABAD BENCH

HYDERABAD

IN THE CENTRAL ADMINISIRATIVE TRIBUNAL
 HYDERABAD BENCH: AT HYDERABAD

THE|HON'BLE NR. v,C.
AND
THE | HON'BLE MR.R, BALASUBRAMANTIAN:M(A)
D /
THE |HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J)
AND ‘

THE [HON*BLE MR.C.J4 ROY 3 MEMBER(JUDL)

Datdds \&-- \ - 1995

OBDER/ JUDGMENT 3 '

R.A./ C,A./M.A.No.
in ,
O.ANo. TTq 3161 D .

AJNo. (W.P,No. )

Admiffted and Interim Directions issued

g

| ' Allpowed

Disposed of with directions L“-———a__ﬁh_‘hw

———

Dismpssed

Dispissed as with drawn
- Disifissed for default
| ' M.&llOrdered/Rejected

-No brder as to costs.
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